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11 07 2017- C.P.No.166/KB/2015 — Rupashree Bhattacharjee & Anr. Vs. Howrah
Haat Developers Pvt. Ltd. & Ors.

ORDER

Ld. Lawyers on behalf of the petitioner(s) as also respondents(s) 1 to 5

and 9 to 20 are present' R.6 and R.7 are also present.

R.1 to 5 and R.9 to 20 concluded their part of argument. R.5 and R.6
desire to advance their arguments. R 6 and R.7 prayed for some time to
argue their part. On perusal of the record it is found that Vide Order dated
11.08.2015, It was observed by the then Company Law Board that
R Nos.6 and 7 adopted all the submissions made by the Petioners'
advocate. The said order is self-explanatory. In view of that R.6 and R.7
though not entitled to participate in any further argument. However, for the

ends of justice, they are allowed to argue as prayed for.

Fixed on 18.07.2017.
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MEMBER(J)




